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Qd\ First Appeal under Section 19 of the Right to Information Act, 2005

Ref No. :RTI/P-537/(8620/14)/Appeal/15442
Dated : 01-10-2014

To Customs Excise &'Ef:rvilce Tax
1st Appellate Authority Under RTI Act, 2005, Apoeligig Tribuna
Customs, Excise & Service Tax Appellate Tribunal, 01 0CT 2014
West Block 2, R.K.Puram
' ' u.-2, iRK, P
New Delhi - 110066 Y o Dot 1085 2
e ¥
‘)\/O A Contact Details : , \g\\\\\
: r1 |Name ofthe Appellant |R K. Jain
’Addres0 11512-B, Bhlshm Pltamah I\/larg
| .Waznr Nagar

| |NeW Delhl 110003

Detalls About RTI Roquest

I1. Partlculars of the CPIO agamst ( ) Name (1) Shr| A Mohan Kumar, .
whose  order  appeal is {Registrar and Deemed CPIO

|
q/ \b preferred | (2) Shri Rajender Prasad |
| CPIO & Accounts Officer |
| \(b) Address Customs Excise & Service |
Tax Appellate Tribunal, |
West Block 2, R.K.Puram, |
i New Delhi - 110066

2. lDate @©f submission of 02-09-2014
apphcatlon

3. |Details of the order appea|ed ID No. 09-149/2014 dated 26-9-2014
[agalnst

IPrayer or rellef sought }See Prayer clause at the end

4

5. |Last date for filing the appeal  26-10-2014

6. |Whether Appeal in Time. 'Appeal in time
.

Copies of documents relied 1 Copy of RTI application dated 2-9-
upon by the applicant - 2014, (Annexure-1)

2. Copy of CPIO's letter dated 3-9-2014.
' (Annexure-2)

' 3. Copy of Appellant's letter dated 9-9-
[ 2014. (Annexure-3)

4. Copy of CPIO's letter dated 26-9-2014.
(Annexure-4)




BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 02-09-2014 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A)

(1)

(i)

(iii)

The Gujarat High Court in the case of Commissioner v. Small
Industries Development Bank of India - Tax Appeal No.341 of 2014,
decided on 09.07.2014 and Commissioner v. Subhash Metal
Industries - Tax Appeal No. 567 of 2014, decided on 09.07.2014
(copy enclosed), has directed the Registrar of CESTAT to maintain
two separate registers with respect to the Appeal in which stay has
been granted fully or partly and the appeal in which no stay has been
granted. In this respect, please provide the following information for
all the Benches of CESTAT including Zonal Benches:

Please provide number of cases in which the stay orders have been
granted by the CESTAT as on 01.09.2014 or any other date of
September, 2014

Please provide number of cases in which no stay order has been
granted by the CESTAT as on 01.09.2014 or any other date of
September, 2014

Please provide copies of the two registers as referred in the above
orders of the Gujarat High Court. In case manual registers are not

available then digital data may be provided.

(iv) Please provide the names of the officials who are responsible for

(B)

maintenance of the above registers in respect of each Bench of
CESTAT.

Please provide list of files from which the information as sought above

is provided by you

(C) Please provide copies of all note sheets and correspondence pages of

the RTI file in which this application has been dealt with, till the date of
providing the information. In case of correspondence emanating from

me, only copy of first page of each document may be provided.



NOTE: The above information is also held by Shri A. Mohan Kumatr,
Registrar, therefore, this application may also be forwarded to
him under Section 5(4) & 5(5) of the RTI Act.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That Shri A. Mohan Kumar, Registrar and Deemed CPIO and Shri
Rajender Prasad, CPIO, have deliberately and malafidely provided
incomplete and incorrect information despite point-wise specific
information sought by the Appellant. The appellant being aggrieved by the
said order of the CPIO is filing the present appeal.

(4) That Shri A. Mohan Kumar, Registrar and Deemed CPIO and Shri
Rajender Prasad, CPIO, have deliberately and malafidely provided
incomplete and incorrect information with a view to cause obstruction to
the information without any reasonable cause Therefore, they are liable
for penal action under section 20 of the RT! Act, but the First Appellate
Authority has no powers to take penal action u/s 20 of the RTI Act, hence
the appellant reserves his right to file direct complaint to the CIC for

enforcement of section 20 of the RTI Act.

GROUNDS OF APPEAL

(1) That the order in question of the CPI0 is incorrect and illegal and contrary
to the provisions and sprit of the RTl Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That Shri A. Mohan Kumar, Registrar and Deemed CPIO and Shri
Rajender Prasad, CPIO, have not provided the complete and correct
information as sought by the appellant in Point (A), (B) & (C) of the RTI
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Application. Therefore, the order of the CPIO in this respect is incorrect
and illegal and liable to be set aside and the CPIO be directed to provide
the information in time bound frame.

(4) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RT! Act, the appellant is entitied to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.

(5) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) That a personal hearing may be granted to the appcllant before deciding
the present appeal.

(8) This is without prejudice to the right of the appellant to add, alter or

modify any of the grounds of this appeal and adduce oral or written

evidence at the time of hearing or till the appeal is disposed of.

PRAYER

Under the circumstances, the appellant prays as under:

(a) That the Original Records may be summoned and perused.

(b) That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPlOs may be directed to
provide the information in question within time bound frame.

(c) That imposition of penalty may also be recommended against the

CPIO for not providing the complete and correct information.
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(d)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(e)  That a personal hearing may be granted to the appellant before

Signature oégpenant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 01-10-2014
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*
Application under Section 6 of the Right to Information Act, 2005

Ref No. :RTI/P-195/8620/14
Dated : 2-9-2014

To
Shri Rajender Prasad-
CPIO & Accounts Ofticer o b ser.lhu 58
Customs Excise & Service Tax Appellate Tribunal, cu stoﬂA pellate TAOUTE
West Bloc'k 2. R.K. Puram. 07 SEP ’ZD H
New Delhi - 110066 puram
('L}RJ {065
| Wes DMLT’T, u
.| Name of the Applicant R.K. Jain 4
2. | Address 1512-B, Bhishm Pitamah Marg '[
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information
Details of information | (A) The Gujarat High Court in the case of
required Commissioner V. Small  Industries
Development Bank of India - Tax Appeal No.

: 341 of 2014, decided on 09.07.2014 and
| Commissioner v. Subhash Metal Industries -
i Tax Appeal No. 567 of 2014, decided on |
09.07.2014 (copy enclosed), has directed the
Registrar of CESTAT to maintain two separate
registers with respect to the Appeal in which
stay has been granted fully or partly and the
appeal in which no stay has been granted. In
this respect, please provide the following
information for all the Benches of CESTAT
including Zonal Benches:

(1) Please provide number of cases in which
the stay orders have been granted by the
CESTAT as on 01.09.2014 or any other
date of September. 2014

(1) Please provide number of cases in which
no stay order has been granted by the
CESTAT as on 01.09.2014 or any other
date of September, 2014,

(iii) Please provide copies of the two registers
as referred in the above orders of the
| Gujarat High Court. In case manual
registers are not available then digital data

| may be provided.




-

(iv) Please provide the names of the officials |
who are responsible for maintenance of the
above registers in respect of each Bench of
CESTAT.

(B) Please provide list of files from which the
information as sought above is provided by
you.

(C) Please provide copies of all note sheets and !
! correspondence pages of the RTI file in which
[ | this application has been dealt with. till the
date of providing the information. In case of
correspondence emanating from me, only copy
of first page of each document may be
provided.

NOTE: The above information is also held by
Shri A. Mohan Kumar, Registrar, therefore, this
application may also be forwarded to him under
Section 5(4) & 5(5) of the RTI Act.

Note:-Please provide pointwise information/

response for each of above points.

| 0. | I state that the information sought is covered under RTI Act and does not fall
| within the exemptions contained in sections 8 or 9 or any other provisions of the
| Right to Information Act, 2005 and to the best of my knowledge it pertains to
|' your office. Information is being sought in larger public interest. |

6. | A Postal Order No, 27F 664333 for Rs. 10 towards payment of fee is enclosed ’
herewith. You are requested to filling thc name in which the Postal Order is |
| payable. _
7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

\ days of the Application,

>

Signatureof Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi
Encl. : as above

L [THERE
I
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IN THE HIGH COURT OF GUJARAT AT AHMEDABAD'

TAX APPEAL NO. 567 of 2014

FOR APPROVAL AND SIGNATURE: %
HONOURABLE MR.JUSTICE M.R. SHAH Sd/-

and

HONOURABLE MR.JUSTICE K.J.THAKER . Sd/-

1 Whether Reporters of Local Papers may be allowed to
see the judgment ?

2 To be referred to the Reporter or not ?

3 Whether their Lordships wish to see the fair copy of
the judgment ?

4 Whether this case involves a substantial question of
law as to the interpretation of the Constitution of
India, 1950 or any order made thereunder ?

5 Wnether it is to be circulated to the civil judge 7

COMMISSIONER OF CENTRAL EXCISE....Appellant(s)
Versus
SUBHASH METAL INDUSTRIES....Opponent(s)

Appearance:
MR AY KOGJE, ADVOCATE for the Appellant(s) No. 1
NOTICE SERVED BY DS for the Opponent(s) No. 1

CORAM: HONOURABLE MR.JUSTICE M.R. SHAH
and
HONOURABLE MR.JUSTICE K.].THAKER

Date : 09/07/2014
ORAL JUDGMENT

Hage 1ol €



O/TAXAP/567/2014 JUDGMENT

(PER : HONOURABLE MR.JUSTICE M.R. SHAH)

1.00. Feeling aggrieved ang dissatisfied  with the
Impugned order passed by the learned Customs, Excise and
Service Tax Appellate Tribunal, Ahmedabad dated 6/12/2013
being Order No0.M-15949-15961/2013 by which the learned
Appellate Tribunal has extended the stay granted earlier
beyond the total period of 365 days from the date of grant of
initial stay, the appellant has preferred the present Tax Appeal
with the following proposed substantia] questions of law :

‘(1) Whether in the facts and circumstances of the case the
Hon'ble Customs, Excise and Service Tax Appellate Tribunal
(CESTAT), West Zonal Bench, Ahmedabad while passing Misc.
Order N0.M/15949-15961/2013 dated 6/12/2013 passed in
\Ppeal No.E/967/2017, committed an error of fact and law in
extending stay beyond the period of 365 days, in violation of
statutory provisions contained in Section 35C(2A) of Central
Excise Act, 19447

(2)  Whether in the facts and circumstances of the case the
Hon'ble CESTAT has jurisdiction to extend a stay beyond the
period statutorily  fixed under provisions of S.35C(2A) of the
C.E. Act, 19447

(3)  Whether in the facts and circumstances of the case is jt
obligatory upon the Hon'ble CESTAT to assign reasons while
passing the impugned order? 2

(4)  Whether in the facts and circumstances of the case is ii
bli
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nany Judgement cited as precedent?”

2.00. By our earlier order dated 3/7/2614, Notice for fina|
disposal has been issued. Though served, nobody appears on
behalf of the respondent,

3.00. The issue involved in the present appeal and the
substantial questions of law raised in the present appeal are
as such not res-integra in view of the decision of this Court
dated 9/7/2014 rendered in Tax Appeal No.341 of 2014 and
other allied Tax Appeals.

4.00. While answering the same questions which are
involved in the Present appeals, by judgement and order in
Tax Appeal No.341 of 2014 and other allied Tax Appeals, this

pEr AT S

5 '~={ivtjrt=*#ﬂasmﬁb‘§§ﬁed and held as under :

“6.00, In view of the ahove and for the
reasons stated above, question No.1 is answered
against the revenue and in favour of the assessee
and it is held that in case and having satisfied
that delay in not disposing of the appeal within
365 days (total) from the date of grant of initia}
stay is not attributable to the appellant /
assessee in whose favour stay has been granted
and that the Appellate Tribunal js satisfied that
such appellant / assessee has fully cooperated in
early disposal of the appeal and/or has not
induiged into any delay tactics and/or has not
taken any undue advantage, the learned
Appeliate Tribunal may, by passing a speaking
order as observed hereinabove, extend stay even
beyond the totaj period of 365 days from the date

of grant of initial stay. However, as observed by
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the Hon’ble Supreme Court in the case of Kumar
Cotton Milis Pvt. Ltd (supra), it should not be
construed that any Iatitude is given to the
Appellate Tribunal to extend the period of Stay
except on good cause and if the Appeilate
Tribunal is satisfied that the matter could not be
heard and disposed of by reason of the fault of
the Appellate Tribunal for the reasons not
attributable to the assessee. It also may not he
construed that the Appellate Tribunal can extend
stay indefinitely. On expiry of every 180 days the
concerned assessee / appellant is required to
submit an appropriate application before the
learned Appellate Tribunal to extend the stay
granted earlier and the Appellate Tribunal may
extend the stay for a further peried but not
bheyond 180 days at a stretch and on arriving at
the subjective satisfaction, as stated
hereinabove, the Appellate Tribunai may extend
the stay even beyond 365 days from the date of
grant of initial stay and even thereafter. Meaning
thereby after 180 days, the Appellate Tribunal is
required to review the situation and consider the
application for extension of stay appropriately,
Thus, on expiry of maximum period of 18¢ days
the assessee / appellant is required to submit

application for extension of stay each time ang

" the Appellate Tribunal is required to consider the

individuai case and pass a speaking order, as
stated hereinabove. By the aforesaid it may also
not be understood that the Appeliate Tribuna}
may go on extending the stay indefinitely ang
may not dispose of the appeals within stipulateg
time i.e. within 365 days from the date of grant o¢
initial stay and/or at the earfiest, Al efferic chal

be made by the learmed Appeliate Tricuna, «-
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dispose of the appeals at the earliest more
particularly in a case where stay is operative
against the revenue. The fearned Appellate
Tribunal and/or registrar of the Appellate Tribunal
is required to maintain Separate register with
respect tc the appeals in which stay has been
granted fully and/or partially and appeals in
which no stay has been granted and the Appellate
Tribunal must and shall give priority to the
appeals in which stay has been grantéd,

continued and/or extended.

7.00, S50 far as the Question No.2 is
concerned, i.e. Whether the learned Appellate
Tribunal is required to Pass a speaking order
while extending stay or not, for the reasons
stated above, the said question is answered in
favour of the revenue - department and against
the assessee. Consequently, all the matters are
remanded to the learned Appellate Tribunal to
Pdss appropriate order afresh and pass speaking
and reasoned order in light of the vbservations
made hereinabove. Such exercise shall be
completed within a period of two months from
today. So as to see.that the applications of the
respective appellants / assesses for extension of
stay do not hecome infructuous, it is directed
that the stay order which is extended by the
Appellate Tribunal shall be continued for a further
period of two months. It goes without saying that
even during thé aforesaid period of two months,

the Appellate Tribunal may dispose of the appeals
finally,

7.00, All these appeals are partly allowed to
the aforesaid extent and the matters are remitted
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L

back to the file of the learned Appellate Tribunat

for passing orders afresh, as stated ahove.”

5.00. In view of the above and for the reasons stated in
Tax Appeal No0.341 of 2014 and other allied Tax Appeals,
Question Nos.1 and 2 are held against the revenue and in
favour of the assessee ang Question Nos.3 and 4 are answered
in favour of the revenye and against the assessee. The Mmatter
Is remanded to the learned Appellate Tribunal to pass a fresh
speaking order on the application submitted by the assessee
to extend the stay granted earlier in light of our observations
made in the judgement ang order passed in Tax Appeal
No0.341 of 2014 and other allied Tax Appeals, within a period
of two months from today. So as to see that the application of
the assessee for extension of stay does not become
infructuous, it is directed that the stay order which is extended
by the learned Appellate Tribunal shall pe continued for a
further period of two months. It goes without saying that
during the aforesaid period of two months, the learned
Appellate Tribunal may dispose of the appeal finally.

6.00. With this present present appeal is partly allowed
to the aforesaid extent and the matter is remitted to the file of
the learned Appellate Tribunal for passing fresh order, as
stated above. No costs,.

Sd/-
(M.R.SHAH, }.)
Sdf-
(K. THAKER, }

Rafik
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F.No.(16A4S....../CESTAT/CPIO-ND/RP/201H ANNEXURE-Z

Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated—~:37z_ﬁ/_j_£7__
ID No.-—@_ﬁf/!{..‘}%.z,a/&

Subiject: Information sought under RTI Act 2005.

Sir,

Please refer to RTI application of
Shl’i {3 <. . jt_’}t.-i:tn
Under RTH Act 2005 vide No. @& 2o ffq dated

gg] Iy (copy enclosed) wherein certain mforma{lon are sought
as mermoned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and sectjon
5(4) read with Section 5(5) of RTI Act, 2005, the RTl application

No. S’LL@’_’J_Tdatedif/j_,_l%_ CPIO 1D No Aﬁ.“—fﬁéﬁézﬁwf_is
forwarded herewith to the following officers as deemed CPIO with the
request to provide correct and para-wise information/inspection on or
before j,f‘fql I, direclly to the applicant and intimate the
undersigned ' within the stipulated time, failing which yoy are
personally responsible for delay and penalty if any, under section 20 of

RTI Act. You are, further requested to follow OM No0.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

Accounds OfﬁCEr/Cplo
To

Reapitonst, COSTI) (D

717\7 fﬁw weferianhon Ao —

QIA R. k. Jal/m
(<19~ @«H;g«/r&m PITAA 1 MARL

w7z e nR_ G AL

R ]

2
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R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual, Cusloms Tariff of India;
Customis  Law Manual, Excise & Customs  Circulars
& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand-

book of Foreign Trade Policy & Procedures

Registrar

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram, '
New Delhi - 110066

Sub:

My RTI Application No. RT1/8620/14, dated 2/9/2014

R YT Ry RKES
VIR BOILENL

g

ANNEXURY - 2

1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

NEW DELHI - 110 003.

PHONE : 24693001-3004

MOBILE : 9810077977

Fax No. 011-24635243

RTI/P-195/8620/14/R12471
09-09-2014

ustom S
A&E’f,?ﬁf%m;ce Tax
10 SEp 204

*Nest Block No,-2
] R-
New Delhi-11

Dear Sir,

This refers to the letter No. F.No. 09-149/CESTAT/CPIO-ND/RP/2014 dated

03.09.2014 of Mr. Rajender Parsad, CPIO & Accounts

Officer, CESTAT, New Delhi —

110066. transferring my aforesaid RTI application to you under section 5(4) read with
section 5(5) of the RTI Act. 2003. for providing the information to me. As a Deemed
CP1O. you are requested to kindly provide the information at the earliest as under section
7(1) of the RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]



ANNEXURR- U

F No.03- 4 CESTAT/CPIO-ND/RP/2014
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Dated-@sg?.: 9(5;’ Do\

0, -
g\\r\r\\ Q \A SO\W“‘\ 3

SN B sl Faloserodn wmocgy
LAGZAY  WNag=gy ™R e\ -AsETS .

Subject: Information under Right to Information Act 2009. '
Sir,

Please refer to your RTI application No---28¢>=- \,3— A Di-==w= "
and our ID No..f).‘fﬁ.t\\”.\%.\\&%the information received from R%ﬁ'}'*“w»u%‘
containing --Po~&-pages is enclosed herewith for your reference -

please.

You are, Therefore, requested to please acknowledge the

receipt and deposit Rs. = @2/- per page) {0 this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

(Rajender ¢ d)
Accounts Officar/CRIO

Greae/Pete =



RTI No. 09-149/2014

With reference to the RTI No. 09-149/2014 it is
submitted that as per Hon’ble Gujarat High Court in the case
of Commissioner V/s Small Industries Development Bank of
India, all the bench registries are directed to maintain two
separate registers with respect to the appeal in which stay
has been granted fully or partly and the appeal in which no
stay has been granted vide Circular F .No0.01/04/Circular
/CESTAT/2014 dated 04.09.2014

A
=—===u

Regisfrar 2515

CPIO
CESTAT
New Delhi



IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL,
WEST BLOCK 2, R.K. PURAM, NEW DELHI - 110 066
PRINCIPAL BENCH

Date of Hearing/decision: 16.01.2015

Appeal No.10-12 (A)/CESTAT/FAA/RK/2015
CPIO I.D. No. 09-149/CESTAT-CPIO/RP/2014

Sh. R.K. Jain Appellant

Vs.

Sh. Rajender Prasad, CP1IO, CESTAT Respondent

ORDER _L‘)_\ R (=

Per Rakesh Kumar:-

The appellant vide RTI application dated 09/09/14 filed under
Section 6 of the RTI Act, 2005 had sought certain information. The
applicant in the RTI application citing the judgment of Hon'ble Gujarat
High Court in the case of Commissioner vs. Small Industries
Development Bank of India in Tax Appeal No. 341 of 2014 &
others, decided on 09/07/14 and Commissioner vs. Subhash
Metal Industries in Tax Appeal No. 567 of 2014 decided on
09/7/14, wherein the Registrar of the Tribunal has been directed to
maintain two separate registers in respect of the appeals in which the
stay has been granted fully or partly and appeals in which no stay has
been granted, has sought information in respect of the cases in which
the stay has been granted by the Tribunal as on 01/9/14 and the

cases in which no stay has been granted by the Tribunal as on

N ——



01/9/14. Since, the information provided by the CPIO on the points in
the RTI application has not been found satisfactorily by the appellant,

this appeal has been filed.
2. Heard both the sides.

3. Shri R.K. Jain, stated that the similar RTI application had been
made at Calcutta Bench of the Tribunal and in respect of that RTI
application, Member (Judicial), Kolkata as the First Appellate Authority
has passed an order dated 25/11/14 and that similar direction may be

issued in respect of this RTI application also.

4. The CPIO is directed to furnish this information as
required by the appellant in accordance with the order dated
25/11/14 passed by Member (Judicial), Kolkata, as First
Appellate Authority in respect of ;;ppeal filed by the same

appellant wherein an identical issue is involved.
]

T~
(Rakesh Kumar)
First Appellate Authority
To

1. Sh. R.K.Jain, 1512, Bhishm Pitamah Marg
Wazir Nagar, New Delhi-110 003.
S\

Copy of CPIO. HSSUF;., Oy

\ SIGN. (D EE,
\ . - (DESPy, == -
Bﬂ\\\}/ ollece QQ}PA TSTOMS. EXCIST Ml RyiGE -
ELLATE TRIBUNA| .~ F
MEW DR H;-nfuﬁﬁf -
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First Appeal under Section 19 of the Right to Information Act, 2005

against Deemed Refusal

1st Appellate Authority under RTI Act, 2005,
Customs, Excise & Service Tax Appellate Tribungl,

West Block 2, R.K. Puram,
New Delhi - 110066

Ref. No. :RTI/P-537/(8892/14)/Appeal/15617
02-02-2015

Dated :

Arolate Tritinal

02 FEB 205

JastBlock No.-2.m TR,
b’\/\ New Delhl:11

Customs Excise & Sefvics Tax

;_\f A. Contact Details :

v

3|

|

“

7
\B
1. |Name of the Appellant R.K. Jain /’) \)/
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

1_\%- Details-About RTI Request :

upon by the applicant

‘M of the CPIO against|(a) Name |Shri Rajender Prasad
whose order appeal s CPIO & Accounts Officer
< preferred = : :
(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K. Puram,
New Delhi - 110066
2. |Date of submission of|17-12-2014
application
(Copy of application attached)
3. |Details of the order appealed Deemed Refusal
against
4. |Prayer or relief sought See Prayer clause at the end
5. |Last date for filing the appeal |17-02-2015
6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time
7. |Copies of documents relied|1. Copy of RTI Application dated

17-12-2014. (Annexure-1)

2. Copy of CPIO letter dated 18-12-2014.

(Annexure-2)
3. Copy of Appellant letter

02-01-2015. (Annexure-3)

dated

'
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BRIEF FACTS OF THE CASE
(1) That the appellant has filed an application dated 17-12-2014 (Annexure —

1) under Section 6 of the RT! Act, 2005 requesting for the following

information:

(A) Please provide the following information in relation to Appeal Nos.
C-54232-54233 of 2014 [Sunil Bajaj v. CC (Import & General), New
Delhi

(i) Copies of all Orders, Order Sheets / Record of Proceedings.

(i) Copies of all the notes put up by the registry with orders thereon.

(iif) Copy of relevant daily diary of the Court Master in Form XXXVI and

daily diary of AR in Form XXXVII or diary maintained in any other
format by the Court Master and AR.

(iv) Copies of all notice of hearing issued to parties.
(v) Copies of any Court directions/orders received in the aforesaid matter.

(vi) Copies of all Vakalatnamas and no objections filed in case of change

of lawyer. Please also infimate the date of filing of each Vakalatnama.

(B) After providing the above information, please provide inspection of all
records, documents, note-sheets and files relating to the information
as referred to in point (A) above. Please provide inspection of
complete file(s) even if they contain part of the information. Please
note that | will undertake the inspection only if it is necessary in view

of incorrect and incomplete information provided by you.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 18-12-2014 (Annexure-2) of the
Shri Rajender Prasad CPIO & Accounts Officer to Assistant Registrar,
Customs & Service Tax. The Appellant vide letter dated 02-01-2015

(Annexure-3) requested the said authority to provide the desired
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information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been
refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, CPIO & Accounts Officer is in
violation of Sections 7(1) and 7(2) of the RTI Act, 2005 and is therefore,
illegal. Such inaction is deemed to be a refusal to the request of the
appellant without any reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.

-

(%
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(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:
(a)  That the Original Records may be summoned and perused.
(b)  That the CPIO may be directed to provide the information in question
within a time bound frame.
(c)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

Signature of Appellant
Telephone No. : 9810077977

24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 02-02-2015
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Application under Section 6 of the Right to Information Act, 2005 é)

Ref. No. :RTI/P-195/8892/14
Dated : 17-12-2014

To
Shri Rajender Prasad e
CPIO & Accounts Officer O aelats Tbona
Customs Excise & Service Tax Appellate Tribunal, R
West Block 2, R.K.Puram,
New Delhi — 110066
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details ~ of information (A)Please provide the following information in
required relation to Appeal Nos.C-54232-54233 of 2014
[Sunil Bajaj v. CC (Import & General), New
Delhi

(1)  Copies of all Orders, Order Sheets / Record
of Proceedings.

{— (@) Copies of all the notes put up by the
registry with orders thereon.

(i) Copy of relevant daily diary of the Court
Master in Form XXXVI and daily diary of
AR in Form XXXVII or diary maintained
in any other format by the Court Master
and AR.

(iv) Copies of all notice of hearing issued to
parties.
" (v) Copies of any Court directions/orders
received in the aforesaid matter.

(vi) Copies of all Vakalathamas and no
objections filed in case of change of
lawyer. Please also intimate the date of
filing of each Vakalatnama.

B) After providing the above information, please
provide inspection of all records, documents,
note-sheets and files relating to the information
as referred to in point (A) above. Please provide
inspection of complete file(s) even if they
contain part of the information. Please note that I
will undertake the inspection only if it is
necessary in view of incorrect and incomplete
information provided by you.




Note:-Please provide pointwise information/

response for each of above points.

v/ L
0 5. |1 state that the information sought is covered under RTI Act and does not fall

within the exemptions contained in sections 8 or 9 or any other provisions of the

Right to Information Act, 2005 and to the best of my knowledge it pertains to

your office. Information is being shought in larger public interest.

6. | A Postal Order No. 16F 225990 for Rs.10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
‘Signaturg Applicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. : as above
Hira/o---
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ANNY AURE Q\@J

E No OB = AL, /CESTAT/CPIO-ND/RP/201H
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated \-9:2._-_\ D— "3—-‘3\“
ID No.—Q&_'_‘.S:_K_l_\-\ SJD\U\

Subject: Information sought under RTI Act 2005.

Sir,

Please refer  to - RTI application of
Shri__ Rl . Jzctrn - e s
Under  RTI  Act 2005 vide - No. A9\ dated
VA =\ De\w(copy: enclosed) whereln certaln information are sought
15 mentioned therein isrelated to your sectlon

Therefore, inter
5(4) read with Section 5( I Act, 2005, the RTI application
No: REDY dated A\ 15\ AW cpio' D No OA-214\owis
forwarded herewath to the followmg ofﬂcers as deemed CPIO wath the

ermSt of the o

request to gxnrowde correct and para-wise mformatmn/lnspectlon on or
before_D 0| M\fdd!rectiy to the applicant “and intimate the
underSIgne within the stipulated time, failing which you are

personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circplated on 23-05-2013

Encl: as above

(Rajeride ad)
Accounts Officer/CPIO
To
1 AL [ rplphas ) S
2
3

' W 40\{ M/\;,LD T '}’) 0 = /é‘o b—
gl R. k. Jou L/\/\ |
<19~k [}HMMA/M PITA-MA mpRG

WA Z P -G AL
W En\ e U1~ [fee0o3

. ”ﬁsia_"ff Section 6(3) and Section:



R.K. JAIN m.com. iLs.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars
& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand-
book of Foreign Trade Policy & Procedures

J/ﬁ ANNEXURE~ 3

<ustoms Excise & Servics Tax
ice Tax |
{ Annallata Tribunal R

08 JAN 7015
1512 B Hhanel

..... Llling

él.h Mazrg,
zir Nagar,
NEW DELHI - 110 003.
PHONE : 24693001-3004
MOBILE : 9810077977
Fax No. 011-24635243

RTI/P-195/8892/14/R13705
02-01-2015

Assistant Registrar - Customs & Service Tax,
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi- 110066

Sub: My RTI Application No. RT1/8892/14, dated 17/12/2014

Dear Sir,

This refers to letter No.F.N0.09-211/CESTAT/CPIO-ND/RP/2014 dated
18.12.2014 of Shri Rajender Prasad, Account Officer / CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI Application to you under Section 6(3) of the RTI Act,
2005, for providing the information to me. You are requested to kindly provide the
information at the earliest, as under Section 7(1) of the RTI Act, information is to be
provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

‘g

[RK. Jain]

hk



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066
PRINCIPAL BENCH

Date of hearing/decision: 10/04/201

Appeal No. 10-13(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 09-211/CESTAT/CPIO-RP/2014

Sh. R.K. Jain. Appellant
Vs.

Sh. Rajender Prasad,
CPIO, CESTAT Respondent

ORDER  AW|2eAS

Per: Rakesh Kumar

Heard both the sides.

2 Since the required information has been provided, the appeal is

not pressed. . Accordingly, the same stands disposed off.

M.\ -

(Rakesh Kumar)
First Appellate Authority

To

1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003.
2. Copy of CPIO.

oi¥ice Calory




b1/ 1)
irst Ap{aeal under Section 19 of the nght to Information Act, 2005
against Deemed Refusal

Ref. No. :RTI/P-537/(8862/14)/Appeal/15604

\l‘-f;u‘\L"L/ Dated : 17-01-2015
9 W To
}Q' 1st Appellate Authority under RTI Act, 2005,
- Customs, Excise & Service Tax Appellate Tribunal,
-~ d—\
Ff\ West Block 2, R.K. Puram, e
New Delhi - 110066 - /éu
9 \ @ : (=
\ A. Contact Details :
(/ 1. |Name of the Appellant R.K. Jain
\ 2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar

New Delhi-110003

) B. Details About RTI Request :
N\

1. |Particulars of the CPIO against|(a) Name |Shri Rajender Prasad

whose order appeal s CPIO & Accounts Officer
preferred

(b) Address Cuﬂs—toms Excise & Service
Tax Appellate Tribunal,

West Block 2, R.K. Puram,
‘ New Delhi - 110066

|

2. |Date of submission of|04-12-2014
application ;
(Copy of application attached)

3. |Details of the order appealed|Deemed Refusal
against

4. |Prayer or relief sought See Prayer clause at the end

5. |Last date for filing the appeal [04-02-2015

6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time

7. |Copies of documents relied| 1. Copy of RTI Application dated
upon by the applicant 4-12-2014. (Annexure-1)

2. Copy of CPIO letter dated 11-12-2014.
(Annexure-2)

3. Copy of Appellant letter dated
15-12-2014. (Annexure-3) i
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BRIEF FACTS OF THE CASE
(1) That the appellant has filed an application dated 04-12-2014 (Annexure —
1) under Section 6 of the RTI Act, 2005 requesting for the following
information:
(A) Please provide the following information in relation to Appeal Nos.(i)
E/3590/05 (ii) E/186/2011 (iii) £/3437-3439/12 (iv) E/59971-59972/13
(v) E/2198/06 (vi) E/2935 & 2950/05 (vii) C/59-72/08  (viii)
ST/59240/2013 (Thai Airways International Public Company Limited)
(ix) ST/3592/2012 (Emirates)

() Please provide copies of all order sheets / record of proceedings.
(i) Please provide copies of all notesheets put up by the Registry
(i) Copies of First four pages of the Appeal and Stay Application

(iv) Copies of Vakalatnamas and all notices of hearing issued or

returned undelivered.

(B) Please provide copies of all after court cause list and supplementary

cause list in relation to above cases.

(C) After providing above information, please provide inspection of all
records, documents, notesheets & files relating to information as
referred in point (A) to (B) above. Please provide inspection of

complete file(s) even if they contain part of information

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 11-12-2014 (Annexure-2) of the
Shri Rajender Prasad, CPIO & Accounts Officer, CESTAT, New Delhi to
Assistant Registrar, Excise / Customs & ST / SM, CESTAT, New Delni.
The Appellant vide letter dated 15-12-2014 (Annexure-3) requested the
said authority to provide the desired information within the period of 30
days as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant
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has neither received any information nor any response from the said
authority therefore, as per Section 7(2) of the RTI Act, 2005, the request
for information shall be deemed to have been refused. Thus being

aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not éxempted under
Section 8 or 9 or any other provisions of the RTIl Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, CPIO & Accounts Officer is in
violation of Sections 7(1) and 7(2) of the RTI Act, 2005 and is therefore,
illegal. Such inaction is deemed to be a refusal to the request of the
appellant without any reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIC.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.
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(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:
(@)  That the Original Records may be summoned and perused.
(b)  That the CPIO may be directed to provide the information in question
within a time bound frame.
(c)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

Signa%ppellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 17-01-2015
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ion GUI"{lhe Right to Information Act, 2005
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Ref. No. :RTI/P-195/8862/14
Dated : 4-12-2014

To
Shri Rajender Prasad
CPIO & Accounts Officer i
Customs Excise & Service Tax Appellate Tribunal, g o Uiu 4
West Block 2, R.K.Puram,
New Delhi - 110066
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(¢) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes

s

Particulars of Information

Details of information
required

(A) Please provide the following information in
relation to Appeal Nos.(i) E/3590/05 (i)
E/186/2011 (iii) E/3437-3439/12 (iv) E/59971-
59972/13 (v) E/2198/06 (vi) E/2935 &
2950/05 (vii) C/59-72/08 (viii) ST/59240/2013
(Thai Airways International Public Company
Limited)(ix) ST/3592/2012 (Emirates)

(i) Please provide copies of all order sheets /
record of proceedings.

(ii) Please provide copies of all notesheets put
up by the Registry

(iii) Copies of First four pages of the Appeal
and Stay Application

(iv) Copies of Vakalatnamas and all notices of
hearing issued or returned undelivered.

B) Please provide copies of all after court cause
list and supplementary cause list in relation to
above cases.

C) After providing above information, please
provide inspection of all records, documents,
notesheets & files relating to information as
referred in point (A) to (B) above. Please
provide inspection of complete file(s) even if
they contain part of information

Note:-Please provide pointwise information/
response for each of above points.
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5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 16F 225957 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

7. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

¢

Signatare of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi

Encl. : as above
asn/----8862



F No.bAA496........ /CESTAT/CPIO-ND/RP/201H
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Datedulb-?-f]-ﬂ?----—
ID No.--'??ﬁ.ﬂ-’-%%?d Y
Subject: Information sought under RTI Act 2005.
Sir,
. Please refer to RTI application of
Shri__ R Ik _ Jeetrn
Under . RTI Act 2005 vide No. gg—e,a,fwc, dated

wlid )k.. (copy enclosed} wherein certain mfor{matlon are soughL
as mentllo ned therein is related to your section.

Therefore in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTl Act, 2005, the RTI application
Nodgertiy dated_uljnfe  CPIO 1D No v‘\’/lid P AT
forwarded herewith to the following officers as deemed CPIO W|th the

request to provide correct and para-wise information/inspection on or
before }Mm,im directly to the applicant ~and intimate the

undersagned within the stipulated time, failing which you are
personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

(Rajende asé 1)
Accounts Officer/CPIO
To

1 A, qu“r»&// Cosboiy Xﬂf/é’m

- - . 1
Ve \/‘*,'F(," [y }") 1A _/{;‘u -
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LC19 AR RISk Aea FPIT AR npeLl
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R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Ccim':al E,\:cj.lu,--_a Law Guide: Cm-lir;-u E.\::-jf,f- .'I':-,u'lfi' of Il.ldia; 15 12-B, Bhishm Pitamah Marg:
Central  Excise Law Manual, Customs Tariff of India;

Customs  Law  Manual; Excise & Customs  Circulars Wazir Nagar,

& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003.

Service Tax Law Guide; Service Tax Handbools; PHONE : 24693001-3004

Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8862/14/R13497
15-12-2014

Asstt. Registrar, Excise

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R. K. Puram,

New Delhi- 110066

Sub: My RTI Application No. RTI/8862/14. dated 4/12/2014

Dear Sir,

This refers to letter No.F.N0.09-196/CESTAT/CPIO-ND/RP/20]4 dated
11.12.2014 of Shri Rajender Prasad, Accounts Officer / CPIO, CESTAT, New Delhi.
transferring my aforesaid R'I'l Application to you under Section 6(3) and Scction 5(4)
read with section 5(5) of the RT1 Act, 2005, for providing the information to me. You are
requested to kindly provide the information at the earliest, as under Section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

(G —

[R.K. Jain]

hk



R.K. JAIN M.Com,, LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Central Excise Law  Guide; Central  BExeise Tarill of India;
Central  Excise  Law Manual;, Customs Tarmfl  of India;

1512-B, Bhishm Pitamah Marg,

Customs  Law  Manual, Excise & Customs  Circulars Wazir Nagar,
& Clariicatons; Excise & Customs Case Referencer; NEW DELHI - 11¢ 003.

Service Tax Law Guide;  Service Tax Handbools; PHONE'7469300]-3004
Handbool; of Duty  Drawback on Goods &

Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 01 1-24635243

RTI/P-1 95/8862/14/R13498
15-12-2014

Asstt. Registrar, Customs & ST,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi- 110066

Sub: My RTI Application No. RTI/8862/14. dated 4/1 2/2014

Dear Sir,

This refers to leter No.F.No.09-196/C ESTAT.*’C'PJO-ND.’RPJ’Z(JI—{- dated
11.12.2014 of Shri Rajender Prasad. Accounts Officer / CPI0O, CESTAT. New Delhi.
transferring my aforesaid RT] Application to vou under Section 6(3) and Section 5(4)
read with section 5(3) of the RT] Act, 20053, for providing the information {o me, You are
requested 1o kindly provide the information at the earliest. as under Section (1) of the
RTI Act. information is to be provided within 30 days of the RT] Application.

Thanking you,

Yours faithfully,

A,

[R.K. Jain]

ik
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R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Cenral Exeise Law  Guide: Central Excise Tariff of India; 0 :
Central  Excise Law Manual, Cusioms  Tarifi of India; 1512_3’ Bhishm Pitamah Marg,
Customs  Law  Manual; Exeise & Customis  Circulars Wazir Nagar,
& Clarifications; Excise & Customs Case Referencer; NEW DELHI - 110 003,
Service Tax Law Guide; Service Tax Handbool; PHONE:24693001-3004

Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand- MOBILE : 9810077977
book of Foreign Trade Policy & Procedures Fax No. 011-24635243

RTI/P-195/8862/14/R13500
15-12-2014

Asstt. Registrar, Single Member,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi- 110066

Sub: My RTI Application No. RTI/8862/14, dated 4/12/2014

Dear Sir,

This refers 1o letter No.F.N0.09-196/CESTAT/CPIO-ND/RP/2014  dated
11.12.2014 of Slui Rajender Prasad, Accounts Officer / CPIO, CESTAT. New Delhi,
transferring my aforcsaid RTI Application to you under Section 6(3) and Section 5(4)
read with section 5(5) of the RTI Act, 2005, for providing the information to me. You are
requested 10 kindly provide the information at the earliest. as under Section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]

hk
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IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL '
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-1100G6
PRINCIPAL BENCH :

Date of hearing/decision: 10/04/2015

Appeal No. 10-14(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 09-196/CESTAT/CPIO-RP/2014

Sh. R.K. Jain. Appellant
Vs.

Sh. Rajender Prasad, a
CPIO, CESTAT " . Respondent

" ORDER &S\'@D&E

Per: Rakesh Kumar

Heard both the sides.

2. Since the required information has been provided, the appeal is

not pressed. . Accordingly, the same stands disposed off.

IR

(Rakesh Kumar)
First Appellate Authority

To

1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003.

2. Copy of CPIO.
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\,} A First Appeal under Section 19 of the Right to Information Act, 2005

(\- Ref. No. ‘RTI/P-537/(8791/14)/Appeal/15583

Dated : 08-01-2015
'm\\'h:@‘ - / CUSIDME Forim oy
W Qjﬁst Appellate Authority under RTI Act, 2005, | Annalists Thprvice Tax|]
\ Customs, Excise & Service Tax Appellate Tribunal, ; f

S\?S ~West Block 2, AD

& /7~ R.K. Puram, T) j st E’F‘_.'}-\:\_._u:.:: 5 wq
X N, New Delhi - 110066 u;ﬁ\. =2RETTOORMA,

! /

A. Contact Details :

‘1. Name of the Appellant R.K. Jain

2. |Address 1512-B, Bhishm Pitamah Marg

Wazir Nagar
New Delhi-110003
|

B. Details About RTI Request :

—

1. |Particulars of the CPIO against({(a) Name |Shri Rajender Prasad j
whose order  appeal s CPIO & Accounts Officer
preferred —

(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2,
R.K. Puram,
New Delhi - 110066

2. |Date of submission of 04-11-2014
application
(Copy of application attached)

3. |Details of the order appealed|F.No. 09-180/CESTAT/CPIO-ND/RP/2014

4. |Prayer or relief sought See Prayer clause at the end

5. |Last date for filing the appeal |29-1-2015

6. |Whether Appeal in Time, Appeal in time

7. |Copies of documents relied| 1. Copy of RTI Application dated 4-11-
upon by the applicant 2014. (Annexure-1)

2. Copy of CPIO’s letter dated 3-12-2014.
(Annexure-2)

3. Copy of CPIO’s letter dated 29-12-
2014. (Annexure-3)
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BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 04-11-2014 (Annexure ~
1) under Section 6 of the RTI Act, 2005 requesting for the following
information:

(A) Please provide copy of the third party audit report of the proactive
disclosure filed by your public authority as referred to in para 4.4 of
DOPT OM No. 1/6/2011-IR dated 15-4-2013. Please also intimate the
File no. in which the above DOPT OM has been dealt with and provide
copies of all the notesheets of the said file.

(B) Please provide datewise details of the compliance to DOPT OM No.
1/1/2013-IR dated 21-10-2014 and the name of the officer/officers who
are responsible for its implementation w.e.f. 31-10-2014. Please also
intimate the File no. in which the above DOPT OM has been dealt with
and provide copies of all the notesheets of the said file.

(C) Please provide datewise details of the action taken for the
implementation and compliance of DOPT OM No. F/1/8/2012-IR dated
11-9-2012 and OM No. 1/8/2012-IR dated 3-4-2013.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That Shri Rajender Prasad, CPIO & Accounts Officer has deliberately and
malafidely provided incomplete and incorrect information despite point-
wise specific information sought by the Appellant. The appellant being
aggrieved by the said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL
(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RTI Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
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Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That Shri Rajender Prasad, CPIO & Accounts Officer and Shri Sunil
Kumar, Incharge Computer Section and deemed CPIO have deliberately
and malafidely provided incomplete and incorrect information despite
point-wise specific information sought by the Appellant. Therefore, the
order of the CPIO in this respect is incorrect and illegal and liable to be set
aside and the CPIO be directed to provide the information in time bound
frame.

(4) That the CPIO has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant
within time bound frame.

(5) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(8) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of.

PRAYER

Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

7 _‘)
Ta



(b)

(c)

4-

That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

That imposition of penalty may also be recommended against the
CPIO for not providing the complete and correct information.

That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

That a personal hearing may be granted to the appellant before
deciding the appeal.

Signature of Appellant
Telephone No. : 9810077977
24651101

Fax No. 011-24635243

Place : New Delhi

Dated :

08-01-2015
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/8791/14
Dated : 4-11-2014

Shri Rajender Prasad
CPIO & Accounts Officer
Customs Excise & Service Tax Appellate Tribunal,

West Block 2, 15 NOV 20

R.K. Plram,
H. Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information | (A) Please provide copy of the third party audit
required report of the proactive disclosure filed by your
public authority as referred to in para 4.4 of
DOPT OM No. 1/6/2011-IR dated 15-4-2013.
Please also intimate the File no. in which the
above DOPT OM has been dealt with and
provide copies of all the notesheets of the said
file.

(B) Please provide datewise details of the
compliance to DOPT OM No. 1/1/2013-IR
dated 21-10-2014 and the name of the
officer/officers who are responsible for its
implementation w.e.f. 31-10-2014. Please also
intimate the File no. in which the above DOPT
OM has been dealt with and provide copies of
all the notesheets of the said file.

(C) Please provide datewise details of the action
taken for the implementation and compliance
of DOPT OM No. F/1/8/2012-IR dated
11-9-2012 and OM No. 1/8/2012-IR dated
3-4-2013.

Note:- Please provide point-wise information/
response for each of above points.

)
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I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 oz any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

A Postal Order No. 27F 667736 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is

payable.

As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

L

Signature 6f Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi
Encl. : as above

Hira/-—--
HR



F.No oo/ CESTAT/CPIO-ND/RP/2014 @
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Dated—-gj'lu’-’zlﬁ.‘. .
ID No. .0..‘5:1&9/#'

/ To, a

" Shw Kol Tt
I S APV R K PO
H\“;) , Wayy »\.}af,evf
Neeo Delly = Meoo3

Subject: Information under Right to Information Act 2000.
Sir,

Please refer to your RTI application No__8_’jﬂ43.lﬁ.. ————— Dt—-lﬂu-}lﬁ-
and our 1D No..0.A 5’.1;7.’.\:_[.. the information received from W
containing “—OT—" pages is enclosed herewith for your reference
please.

You are, Therefore, requested to please acknowledge the

receipt and deposit Rs. -~ ( @2/- per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

(Rajender Pfasad)
Accounts Officer/CPIO

V-um
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F. No ID No 33 (256) RTI//Misc/CESTAT/ND/Admn-2014
ID No 09-180/2014

Dated : 25/11/2014

Subject: Information sought under RTI Act 2005 - reg

Sir, ¢

With reference to your letter No F. No 09-180/CESTAT/CPIO-
ND/RP/2014 dated 10/11/2014, ID No 09-180/2014. The requisite
information is as under:-

Point Ato C - Information not available in Administration Section.

,~

Y

9257
( Mukesh Gupta{
Assistant Registrar ( Admn)

To,
Shri Rajender Prasad
Account Officer /CPIO

(8)




12703

8
4

ARNNEXURE~ 3

0 )
F.No. oA CESTAT/CPIO—ND/RP/Zd14 (//
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Dated--23] 1414
£ ID No. 038 ]LQQ /L’

Shw K. Jain

[yl B R AN (R PR Y
Mq’.‘;, k«)fn{‘,v \:\Jj‘%v[
Neeo Dellbd — oo™

Subject: Information under Right to Information Act 2005.

Sir,

| /
Please refer to your RTI application No-——gj-‘?l—/z%?#—"«]-- Dt-= {f{—@_ =

and our ID No..@#‘.\.ff.“.o’.f?.}.%)l,,the information received from ~—ﬁ>}—ﬁ:uv7/:mé»;rﬁ,
containing -¢ry===- pages is enclosed herewith for your reference
pleasc.

You are, Therefore, requested to please acknowledge the
receipt and deposit Rs. =~( @2/- per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

Tkt hs ahone. (RajeM)

Accounts Officer/CP1O

Coby L Conppeber Dte v Cpletip



F.No 7(1)/CESTAT/RTI/CompSec/2014
CUSTOMS, EXCISE & SERVICE TAX APPELLATETRIBUNAL,
WEST BLOCK NO.2, R.K. PURAM, NEW DELHI.

f .

Dated: 18.12.2014

Note

Sub: Information sought under RTI Act-2005
CPIO ID No. 09-180/2014-reg.

Please refer to note dated 10/11/2014, of CPIO issued vide
F.No. 09- 180/CESTAT/CPIO-ND/RP/2014  on the captioned
subject. The point wise information sought in the subject RTI

application is furnished below.

A. Computer Section does not possess the information. The information

v

may be obtained from the relevant section.

B. OM number 1/1/2013-IR dated 21-10-14. The said OM envisages
addition of a new feature to the CPIO/FAA's module on the “RTI
3 Online” portal for uploading the reply to RTI application and first
/\\‘4 ~~ appeal respectively on the website of the department. As the 'RTI
f)\\ﬂ'*/f/: Online’ module is yet to be adopted by CESTAT, the feature is yet to
Mf .
7 be implemented.



Y
However, computer section is uploading the scanned copies of RTI

application/appeals and responses thereto as and when received from
the office of CPIO.

CESTAT is heavily depending on NIC for the content maintenance, and
updation of the website. Despite serious efforts on behalf of CESTAT,
NIC has not been able to provide the dynamic module of website in
absence of which all the information in nature of voluntarily disclosure
cannot be displayed on the website. CESTAT is in process of pursuing

NIC to develop and supply the dynamic module of website.

: 27
(Sunil\Kumar)
Computer Section
To

The CPIO, CESTAT Delhi



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066
PRINCIPAL BENCH

Date of hearing/decision: 10/04/2015

Appeal No. 10-15(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 09-180/CESTAT/CPIO-RP/2014

Sh. R.K. Jain. Appellant
Vs.

Sh. Rajender Prasad,
CPIO, CESTAT Respondent

ORDER  AL\2oAS

Per: Rakesh Kumar

The applicant vide RTI application dated 4/11/2014 had sought
certain information. Since he is not satisfied with the information

furnished, this appeal has been filed.
2. Heard both the sides.

3. While information in respect of Point 'C’' has been furnished.
The information in respect of Point ‘A’ has not been furnished at all
and information in respect of Point 'B” is only part information. The
information in respect of Point ‘A’ and the remaining in respect of

Point ‘B’ may be furnished to the applicant within 3 weeks' time,

4, Since the information sought is in respect of maintenance of
the CESTAT's website, the necessary information in this regard must

be provided by the AR (Admin.) as well as by the AR (Computer).

N




5. In this regard, the Registrar is also directed to see to it that the
required information from the concerned sections is compiled and

sent to the CPIO for onward transaction of the applicant.

NGt
(Rakesh Kumar)
First Appellate Authority

S | )

To

1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003.
2. Copy of CPIO,

\}/DWU’—%
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</ First Appeal under Section 19 of the-Right to Information Act, 2005
against Deemed Refugal

"/ &/\7 4 Ref. No\'RTI!4—537/(8831/14)/Appea|/15593
\ /\g\\b Dated : 13-01-2015
Nevy:kbooooor I

LU 1U1| | -2

N st Appellate Authority under RTI Act, 2005,
82\‘\* Customs, Excise & Service Tax Appellate Tribunal,
\8

N Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
/ Wazir Nagar

New Delhi-110003

B. Details About RTI Request :

1. |Particulars of the CPIO against|(a) Name [Shri Rajender Prasad

whose order appeal is CPIO & Accounts Officer
preferred

(b) Address |Customs Excise & Service
Tax Appellate Tribunal,

West Block 2, R.K. Puram,
New Delhi - 110066

2. |Date of submission 0f|28-11-2014
application
(Copy of application attached)

3. |Details of the order appealed|Deemed Refusal
against

4. |Prayer or relief sought See Prayer clause at the end

9. |Last date for filing the appeal [28-1-2015

6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in

time
7. |Copies of documents relied| 1. Copy of RTI Application  dated
upon by the applicant 28-11-2014. (Annexure-1)
2. Copy of CPIO letter dated 11-12-2014.
(Annexure-2) (

3. Copy of Appellant letter dated
L 15-12-2014. (Annexure-3)
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BRIEF FACTS OF THE CASE
(1) That the appellant has filed an application dated 28-11-2014 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide the following information in relation to Appeal
Nos.E/60723/2013-Ex-(DB) & E/60685/2013-Ex(DB) (Kissan Fat
Limited), E/50052/2014 (Narbada Industries), E/56303/2013 (Monu
Steels), E/56903/2013 (Kailash Traders), E/56755/2013 (Shub Labh
Ispat Ltd.), E/56756/2013 (Nawal Kumar Daga, Director),
E/1500/2005-SM (Pankaj Industries), E/1503/2005-SM (Durga Steels
& Rolling Mills), E/57424/2013-SM (Banswara Syntex Ltd.),
E/57427/2013-SM (Mahamaya Steel Industries), C/729/2009-SM (Shri
Raj Kumar Batra), & C/50/2010-SM (Shri Raj Kumar Batra),

(i) Please provide copies of all order sheets / record of proceedings.

(i) Please provide copies of all notesheets put up by the Registry

(iii) Copies of First four pages of the Appeal and Stay Application

(iv) Copies of Vakalatnamas and all notices of hearing issued or returned
undelivered.

(B) Please provide copies of all after court cause list and supplementary

cause list in relation to above cases.

(C) Please provide certified copies of all supplementary cause list issued

for all Delhi Benches from 1-7-2014 till date of providing information.

(2) That the appellant vide para 5 of his said application has ailso made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 11-12-2014 (Annexure-2) of the
Shri Rajender Prasad, Accounts Officer/CPIO, CESTAT to AR, Excise,
AR, SM & T.0. Computer Section, CESTAT. The Appellant vide letter
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dated 15-12-2014 (Annexure-3) requested the said authority to provide
the desired information within the period of 30 days as stipulated under
Section 7(1) of the RTI Act, 2005. The Appellant has neither received any
information nor any response from the said authority therefore, as per
Section 7(2) of the RTI Act, 2005, the request for information shall be
deemed to have been refused. Thus being aggrieved by such refusal, this

Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That the inaction of Shri Rajender Prasad, CPIO & Accounts Officer is in
violation of Sections 7(1) and 7(2) of the RTI Act, 2005 and is therefore,
illegal. Such inaction is deemed to be a refusal to the request of the
appellant without any reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing.
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(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(a)  That the Original Records may be summoned and perused.

(b)  That the CPIO may be directed to provide the information in question

within a time bound frame.

(¢)  That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

deciding the appeal.

Signature of Appellant
Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 13-01-2015
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Application under Section 6 of the Right to Information Act, 2005 é/

Ref. No. :RTI/P-195/8831/14
Dated : 28-11-2014

To
Shri Rajender Prasad e .
CPIO & Accounts Officer [ apneliais Tk H
Customs Excise & Service Tax Appellate Tribunal, 5\ 9 § NOV 104 \
West Block 2, R.K.Puram, ) .
New Delhi - 110066 inipst Bloek Nere bnig ;
1. | Name of the Applicant R.K. Jain
2. | Address’ 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c¢) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information {(A) Please provide the following information in
required relation to Appeal Nos.E/60723/2013-Ex-(DB)
& E/60685/2013-Ex(DB) (Kissan Fat Limited),
E/50052/2014 (Narbada Industries),
E/56303/2013 (Monu Steels), E/56903/2013
(Kailash Traders), E/56755/2013 (Shub Labh
Ispat Ltd.), E/56756/2013 (Nawal Kumar Daga
,  Director),  E/1500/2005-SM  (Pankaj
Industries), E/1503/2005-SM (Durga Steels &
Rolling Mills), E/57424/2013-SM (Banswara
Syntex Ltd.), E/57427/2013-SM (Mahamaya
Steel Industries), C/729/2009-SM(Shri Raj
Kumar Batra), & C/50/2010-SM (Shri Raj
Kumar Batra),

(i) Please provide copies of all order sheets /
record of proceedings.

(i) Please provide copies of all notesheets put
up by the Registry

(iii) Copies of First four pages of the Appeal
and Stay Application

(iv) Copies of Vakalatnamas and all notices of
hearing issued or returned undelivered.

B) Please provide copies of all after court cause
list and supplementary cause list in relation to
above cases.

[C) Please provide certified copies of all

supplementary cause list issued for all Delhi

Benches from 1-7-2014 till date of providing

information.

Note:-Please provide pointwise information/
response for each of above points.
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5. |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 16F 224539 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

s

Signature o1 Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. : as above
hk



Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated-ll-‘}—lljl-,lﬁr

subject: Information sought under RTI Act 2005.

Sir,

Please refer to RTI application of
Shri_ £ 1< . Joetnn
Under  RTI  Act 2005 vide No._gguliy dated

i‘ o

%/u l 14 (copy enclosed) wherein certain information are sought
as mentioned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTl Act, 2005, the RT! application
No. dated 2,3_*#” !]g CPIO ID No @Q,_ML/Q.,,{&, is

forwarded herewith to: the followmg officers as deemed CJPIO with the"

request to provnde correct and para-wise mformatlon/mspectlon on or
before mfn,J L directly to the applicant”’ and intimate the

underS|gned within the  stipulated time, failing which you are
personally responSIbIe for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above

(Rajengte )
Accounts Officer/CPIO
To

1 DR, S e Um CBEPIT, N> Dedley
2 (\} C‘,nmlmjt./@(/ 461{ ajyloqob/ on websile,

3
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R.K. JAIN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual, Excise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty® Drawback on Goods &
Services; Valuation under Central Excise; Hand-
book of Foreign Trade Policy & Procedures

Assistant Registrar- Excise

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi- 110066

erc

1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

NEW DELHI - 110 003.

PHONE : 24693001-3004

MOBILE : 9810077977

Fax No. 011-24635243

RTI/P-195/8831/14/R13529
15-12-2014

Sub: My RTI Application No. RT1/8831/14, dated 28/11/2014

Dear Sir,

This refers to letter No.F.No.09-202/CESTAT/CPIO-ND/RP/2014 dated
11.12.2014 of Shri Rajender Prasad, Account Officers / CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI Application to you under Section 6(3) and Section 5(4)
read with section 5(5) of the RTT Act, 2005 for providing the information to me. You are
requested to kindly provide the information at the earliest, as under Section 7(1) of the
RTI Act, information is to be providéd within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]



R.K. JA.IN M.Com., LL.B.

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW

and author of

Central Excise Law Guide; Central Excise Tariff of India;
Central Excise Law Manual, Customs Tariff of India;
Customs Law Manual, Excise & Customs Circulars

& Clarifications; Excise & Customs Case Referencer;
Service Tax Law Guide; Service Tax Handbook;
Handbook of Duty, Drawback on Goods &
Services; Valuation under Central Excise; Hand-
book of Foreign Trade Policy & Procedures

Assistant Registrar - Single Member

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi
Detlhi - 110066
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1512-B, Bhishm Pitamah Marg,
Wazir Nagar,

NEW DELHI - 110 003.

PHONE : 24693001-3004

MOBILE : 9810077977

Fax No. 011-24635243

RTI/P-195/8831/14/R13530
15-12-2014

Sub: My RTI Application No. RT1/8831/14, dated 28/11/2014

Dear Sir,

This refers to letter No.F.N0.09-202/CESTAT/CPIO-ND/RP/2014 dated
11.12.2014 of Shri Rajender Prasad, Account Officers / CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI Application to you under Section 6(3) and Section 5(4)
read with section 5(5) of the RTI Act, 2005 for providing the information to me. You are
requested to kindly provide the information at the earliest, as under Section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Itk

Yours faithfully,

[R.K. Jain]



R.K. JAIN vcom, s

President, Excise and Customs Bar Association
Editor of
EXCISE LAW TIMES & SERVICE TAX REVIEW
and author of :

Central Excise Law Guide; Central Excise Tariff of India;

Central Excise Law Manual; Customs Tariff of India;
Customs Law Manual; Excise & Customs Circulars
& Clarifications; Excise & Customs Case Referencer;

Service Tax Law Guiide; Service Tax Handbook;
Handbook of Duty Drawback on Goods &
Services; Valuation under Central Excise; Hand-

book of Foreign Trade Policy & Procedures

Technical officer (Computer)

Customs Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi- 110066
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1512-B, Bhishm Pitamah Matg,
Wazir Nagar,

NEW DELHI - 110 0603.

PHONE : 24693001-3004

MOBILE : 9810077977

Fax No. 011-24635243

RTI/P-195/8831/14/R13531
15-12-2014

Sub: My RTI Application No. RTI/8831/14, dated 28/11/2014

Dear Sir,

This refers to letter

No.F.No0.09-202/CESTAT/CPIO-ND/RP/2014  dated

11.12.2014 of Shri Rajender Prasad, Account Officers / CPIO, CESTAT, New Delhi,
transferring my aforesaid RTI Application to you under Section 6(3) and Section 5(4)
read with section 5(5) of the RTI Act, 2005 for providing the information to me. You are
requested to kindly provide the information at the earliest, as under Section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

hk

Yours faithfully,




IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL

R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066 ;

PRINCIPAL BENCH AN

|
|
Date of hearing/decision: 10/04/2015 ‘5

Appeal No. 10-16(A)/CESTAT/FAA-RK/2015 .
CPIO ID NO. 09-202/CESTAT/CPIO-RP/2014 i

Sh. R.K. Jain. Appellant i

Vs.

Sh. Rajender Prasad,
CPIO, CESTAT Respondent 5

ORDER ﬁ,\a@fg

Per: Rakesh Kumar i

The applicant had sought certain point wise information vide
RTI application dated 28/11/2014. Since the applicant is not satisfied

with the information furnished, this appeal has been filed.
2. Heard both the sides. |

3. It is seen that only part information has been provided and the

balance information is yet to be supplied. '

4, In view of this, the CPIO is directed to furnish the balance

information within three weeks. :

T —

W (Rakesh Kumar)
i First Appellate Authority
A
1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg, !
Wazir Nagar, New Delhi-110003. 33\\)\ \oY |
2. Copy of CPIO. e

- oflice Cobin %\b/ I




Ref. No. :RTI/P-537/(7337/13)/Appeal/15585

Dated : 08-01-2015

1%t Appellate Authority under RTI Act, 2005,

Customs, Excise & Service Tax Appellate Tribunal,

ANest Block 2, R.K. Puram,
w Delhi - 110066

[Customs Excise & service Tax |
Annellate Trihunal

1-;@.
N o\ '
Ob"—}‘:. Block NO.-2, \i"\g\u\p\?m, E

| NewDsmrEi o

1. |Name of the Appellant R.K. Jain

2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

B. Details About RTI Request :

Particulars of the CPIO against
whose order appeal s
preferred

(a) Name [(1) Shri Rajender Prasad
CPIO & Accounts Officer

(2) Shri Mukesh Gupta —
Assistant Registrar (Excise
Branch), Deemed CPIO

(3) Technical Officer
(Computer Section)
Deemed CPIO

(b) Address |CESTAT
West Block 2, R.K. Puram,

New Delhi - 110066

2. |Date of submission  of|17-10-2013
application
3. |Details of the order appealed|F.No. 08-214/CESTAT/CPIO-ND/RP/2013
4. |Prayer or relief sought See Prayer clause at the end
5. |[Last date for filing the appeal |[29-1-2015
6. |Whether Appeal in Time, Appeal in time
7. |Copies of documents relied|1. Copy of RTI Application dated 17-10-

upon by the applicant

2013. (Annexure-1)

2. Copy of CPIO’s letter dated 30-10-
2013. (Annexure-2)

3. Copy of CPIO’s letter dated 2-12-2013.
(Annexure-3)

4. Copy of Appellate Order dated 14-10-
2014. (Annexure-4)
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5. Copy of CPIO’s letter dated 1-1-2014.
(Annexure-5)

6. Copy of CPIO's letter dated 29-12-
2014. (Annexure-6)

BRIEF FACTS OF THE CASE

(1) That the appellant has filed an application dated 17-10-2013 (Annexure —

1) under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide details of the implementation of the direction issued in
para 1.4.1 of the Guidelines enclosed with Office Memoranda No.
1/6/2011-IR , dated 15 April 2013 of the DOPT regarding proactive
disclosure of RTI applications, appeals received and their responses
on your website with search facility based on keyword.

(B) Provide copy of the Action Taken Report submitted on the compliance
of the Guidelines issued under Office Memoranda No. 1/6/2011-IR )
dated 15 April 2013 of DOPT, as required under para 4.3 of the said
Guidelines

(C) Provide datewise details of the action taken by your public authority in
relation to paragraph 4.1, 4.2, 4.4 and 4.7 of the aforesaid Guidelines
of the DOPT and copies of all notesheets & correspondence

(D) Please provide datewise details of the compliance of para 3.6 of the

aforesaid Guidelines.

(E) Please provide list of directions given in the aforesaid Guidelines
which have not so far been implemented/operationalised by you till
17.10.2013 and expected date by which each one of them is expected
to be implemented.

NOTE:- As per paragraph 4.1 of the aforesaid guidelines all public
authorities, including CIC is to make the aforesaid guidelines fully
operationalised within a period of six-month, the said period of six-
month has expired on 15th of October 2013, as the guidelines in
question were issued on 15 April 2013.

(2) That the appellant vide para 5 of his said application has also made a

declaration that the information sought for is not exempted under Section
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8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That Shri Rajender Prasad, CPIO & Accounts Officer, Shri Mukesh Gupta
— Assistant Registrar (Excise Branch), Deemed CPIO and the Technical
Officer (Computer Section), Deemed CPIO, have deliberately and
malafidely provided incomplete and incorrect information. The appellant

being aggrieved by the said order of the CPIO is filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the CPIO is incorrect and illegal and contrary
to the provisions and sprit of the RTIl Act, 2005 hence liable to be set
aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005, therefore,
there was no valid cause or reason or ground for not providing the
information.

(3) That Shri Rajender Prasad, CPIO & Accounts Officer, Shri Mukesh Gupta
— Assistant Registrar (Excise Branch), Deemed CPIO and the Technical
Officer (Computer Section), Deemed CPIO, have deliberately and
malafidely provided incomplete and incorrect information. Therefore, the
order of the CPIO in this respect is incorrect and illegal and liable to be set
aside and the CPIO be directed to provide the information in time bound
frame.

(4) That Shii Rajender Prasad, CPIO ,CESTAT New Delhi, is not providing
the information, which the Public Authority is required to proactively
disclosed, hence, they are denying the information resulting in obstruction
of the same without any reasonable cause. Therefore, he may be directed
to provide the information.

(5) That the CPIQ has erred in not providing the information to the appellant
though as per the provisions of the RTI Act, the appellant is entitled to
information as sought by him. Therefore, the order of the CPIO is liable to
be set aside with direction to provide the information to the appellant

within time bound frame.
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(6) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIQ.

(7) That as per proviso to Section 8(1) of the RTI Act, 2005, the information

which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written
evidence at the time of hearing or till the appeal is disposed of.

PRAYER
Under the circumstances, the appellant prays as under:

(@  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside to the extent it has been
appealed against and CPIO/Deemed CPIOs may be directed to
provide the information in question within time bound frame.

(c) That imposition of penalty may also be recommended against the
CPIO for not providing the complete and correct information.

(d)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(e) That a personal hearing may be granted to the appellant before

Signat%ellant

Telephone No. : 9810077977
24651101
Fax No. 011-24635243

deciding the appeal.

Place : New Delhi
Dated : 08-01-2015
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Application under Section 6 of the Right to Information Act, 2005

Ref, No. :RTI/P-265/7337/13
Dated : 17-10-2013

To
Shri S.Bhowmick,
CPIO & Under Secretary Ad-IC Section,
Ministry of Finance, Department of Revenue,
Room No.220A, North Block,
New Delhi - 110001
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information
required

(A) Please provide details of the implementation of
the direction issued in para 1.4.1 of the |
Guidelines enclosed with Office Memoranda
No. 1/6/2011-IR , dated 15 April 2013 of the
DOPT regarding proactive disclosure of RTI
applications, appeals received and their
responses on your website with search facility
based on keyword.

(B) Provide copy of the Action Taken Report
submitted on the compliance of the Guidelines
issued under Office Memoranda No. 1/6/2011-
IR , dated 15 April 2013 of DOPT, as required
under para 4.3 of the said Guidelines

(C) Provide datewise details of the action taken by
your public authority in relation to paragraph
4.1, 4.2, 4.4 and 4.7 of the aforesaid Guidelines
of the DOPT and copies of all notesheets &
correspondence

(D) Please provide datewise details of the
compliance of para 3.6 of the aforesaid
Guidelines.

(E) Please provide list of directions given in the
aforesaid Guidelines which have not so far been
implemented/operationalised by you till
17.10.2013 and expected date by which each

one of them is expected to be implemented.
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NOTE:- As per paragraph 4.1 of the aforesaid
guidelines all public authorities, including CIC
is to make the aforesaid guidelines fully
operationalised within a period of six-month, the
said period of six-month has expired on 15th of
October 2013, as the guidelines in question were
issued on 15 April 2013.

Note:-Please provide point-wise information/
response for each of above points.

5. |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 13F 808369 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Signatur pplicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. : as above
asn/—7337
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Ministry of Finance
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Department of Revenue
. o %k sk Kk

/ New Delhi, dated 30.10.2013
To
Shri R.K. Jain,
1512-B, Bhishm Pitamah Marg,
Wazir Nagar, Delhi- 110003
Subject: * RT! Application No. RTi/P-265/7337/13 dated 17.10.2013- reg.

Sir,

| am to refer to your above referred RTI application dated 17.10.2013 and to say
that the steps taken regarding proactive disclosure under Section 4 of the RT! Act,2005 as
per instructions circulated by the DOP&T can be informed by US(RTI), Department of
Revenue. As such, the concerned authority was requested to provide you the information
vide our letter F.N0.20011/70/2013-Ad.IC (CESTAT) dated 18.10.2013 (copy enclosed for
ready reference) in response to your identical RT! application No.RTI/P-265/7257/13 dated
08.10.2013 on the similar issues.

2. Regarding action taken by the undersigned as CPIO, it is informed that CESTAT
Section of the DoR is responsible for selection of Members (Judicial & Technical) in CESTAT
and as such this section administers the Customs, Excise and Service Tax Appellate Tribunal
Members (Recruitment and Conditions af Service) Rules, 1887, which is ‘avaiiabie on ine
department’s website www.dor.gov.in . A copy of the DOP&T OM F.No.1/6/2011-IR dated
15.04.2013 alongwith its enclosures has also been forwarded to CESTAT for taking
necessary action at their end. Accordingly, a copy of your RTI application is being
forwarded to CPIO, CESTAT for providing you the requsite information relating to CESTAT.

3. In case, you are not satisfied with this reply, an appeal may be filed before Shri Ajay
Kumar Nema, Director (HQ), First Appellate Authority, Room No. 48-A, Department of
Revenue, North Block, New Delhi-01 within 30 days of receipt of this letter.

Yours faithfully,
Encl: As above

(S.Bhowmick)
Under Secretary to the Govt. of India & CPIO
Tel. No. 2309 5367

Copy to: CPIO, CESTAT, West Block No.2, R.K. Puram,Delhi-110066 :for necessary action.

= (Gl
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F.No.R-20011/70/2013-Ad.IC (CESTAT) < 5//
Government of India
Ministry of Finance

. Department of Revenue
% % ok ok ok

New Delhi, dated the 18" October, 2013
To

Under Secretar& and CPIO (RTI Cell)
Department of Revenue
North Blocl, New Delhj .

Subject: Transfer of RTl application u/s 6(3) of RTI Act-2005-reg.

Sir,

The undersigned has received the RTI
08.10.2013 from Shri R.K.Jain, 1512-B, Bhishm Pitama
by the RTI Cell of this department vide FTS.No.1886
subject matter of the RTI application is more closely
the same is transferred herewith to you under Se
requisite details to the RTI applicant.

application No.RTI/P-265/7257/13 dated
h Marg, Wazir Nagar, New Delhi forwarded -
80/2013-RTI Cell dated 11.10.2013. As the
related to the function of RTI Cell, a copy of
ction 6(3) of the RTI Act for providing the

Yours faithfuily,

-

(S.Bhowmick)
Under Secretary (CAT) and CPIO
Tel.N0.2309 5367

Encl: RTI Application with annexure.

Copy to:

Shri R.K.Jain, Editor, 1512-B, Bhisham Pitamah Marg,

Wazir Nagar, New Delhi w.r.t. the RTI
application mentioned above.

0/C/-- iy v
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F.No....0.K72{4... /CESTAT/CPIO-ND/RP/2013,
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated--gi/‘f.}i/_/g

ID No‘——-Q:&/--?d—Q
Subject: Information sought under RTI Act 2005.
Sir,
Please refer to RTI application of
Shri Rtc. Jase [ oanpleresd Apm M)essi7)

Under RTI Act 2005 vide No._ 773 ﬁ// 7~ dated
I?Ifo/(']_(copy enclosed) wherein certain information are sought

as mentloned therein is related to your section.

Therefore, in terms of the provisions of Section 6(3) and Section
5(4) read with Section 5(5) of RTI Act, 2005, the RTI application

No.7237/iq dated |7//o/r= CPIO 1D No [j,(""’ﬂz/f,;//j is

forwarded herewith to the following officers as deemed CPIO with the

request to provide correct and para-wise information/inspection on or
before L3 ] n{,«rl directly to the applicant and intimate the

undersigned wuthm the stipulated time, failing which you are
personally responsible for delay and penalty if any, under section 20 of
RTI Act. You are, further requested to follow OM No.12/31/2013-IR
dated 12-02-2013 circulated on 23-05-2013

Encl: as above M
(Rajender Prasad)

Accounts Officer/CP1O
To

1 /JJQ ( /111{'511. ~ )
2 <cf/)frI'Y v, {,flf’)’lvy’ Nios> [l —Hsv /nﬁn//’héﬁoc\,
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IN THE CUSTOMS, EXCISE AND SERVICE TAX
APPELLATE TRIBUNAL, NEW DELHI
PRINCIPAL BENCH, COURT NO. I

Date of Hearing/decision:14.10.2014

Appeal No.09-051(A)/CESTAT/FAA-RK/2014
CPIO, I1.D. No. 08-214/CESTAT/CPIO-ND/RP/2013

Sh. R.K.Jain Appellant
Vs,
Sh. Rajender Prasad, CPIO Respondent

ORDER-o_\.Tb)’LO]\,l

Per Rakesh Kumar:-

The appellant vide RTI Application dt.17.10.2013 ha@ sought

the fullowlng Information:-

(A) Please provide details of the implementation of the direction
issued in para 1.4.1 of the Guidelines enclosed with Office
Memoranda No. 1/6/2-011-1R, dt. 15.04.2013 of the DOPT
regarding proactive disclosure of RTI application, appeals
received and their responses on your website with search
facility based on keyword.

(B) Please provide copy of the Action Taken Report submitted
on the compliance of the Guidelines issued under Office
Memoranda No. 1/6/2011-1R, dt. 15.04.2013 of DOPT, as
required under para 4.3 of the said Guidelines.

(C) Please provide details of the action taken by your public
authority in relation to paragraph 4.1., 4.2, 4.4 and 4.7 of
the aforesaid Guidelines of the DOPT and copies of all note
sheets and correspondence.

(D) Please provide datewise details of the compliance of para
3.6 of the aforesaid Guidelines.

A
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(E) Please provide list of directions given in the aforesaid
Guidelines which have not 50 far been
implemented/operationalised by you till 17.10.2013 and
expected date by which each one of them is expected to be
implemented.

2 The inlformation sought is about the implementation of the
directions iséﬁed in para 1.4.1 of the Guidelines enclosed with Office
Memoranda No. 1/6/2-011-1R, dt. 15.04.2013 of the DOPT regarding
proactive disclosure of information about the RTI applications and

appeals received and their responses on the website and also the

Action Taken Report of compliance of the Guidelines.
3. Heard both the sides.

4. The CPIO is directed to furnished pointwise information about
each point. The copies of the note sheets of the files in‘which the
matter of implementation of DOPT Guidelines dt.15.04.2013 has been
dealt with, may also be provided to the Applicant on payment of the
applicable fee. The furnishing of information and the documents may
be completed within three weeks time.

\\/\-._,_--"""

(Rakesh Kumar)
Member(Technical)

To /
/ Sh. R.K.Jain, 1512, Bhishm Pitamah Marg

Wazir Nagar, New Delhi-110 003.
2. Copy to CPIO.

% O/W\%M\;Qe/oc,
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F.No..@872)4. . /CESTAT/CPIO-ND/RP/2013,
Customs, Excise and Service Tax, Appellate Tribunal,
West block No.2, R.K.Puram, New Delhi-110066.

Dated _ ®1-0)-22)ly

ID No. eaugm// 12

To/

Shri R.K.Jain,

1512, Bhishma Pitamah Marg,
Wazir Nagar,

New delhi-110003.

Subject: information under Right to Information Act.2005.

Sir,

"

Please refer to your RTl application No. 7327 [),3, dated 179-lorl2
and Tribunal’s ID No. 8&-21Y  the information recdived from AR_( fdiman)
containing 2. pages is endorsed herewith for your reference please.

You are therefore, requested to acknowledge the receipt of the same and
deposit Rs. —— _ @2/- per page to this Tribunal by cash or DD in favour of
Accounts Officer, CESTAT, New delhi.

(Rajgndey Prasad)
Accounts Officer/CPIO
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F. No ID No 33(205)RT!/Misc/CESTAT/ND/Admn-2013
ID No 08-214/2013
Dated : 12/12/2013
Subject: Information sought under RTI Act 2005 - reg
Sir, ¢

With reference to your letter No F. No 08-214/CESTAT/CPIO-
ND/RP/2013 dated 02/12/2013 ID No 08-214/2013.

In this connection it is submitted that the information as asked
vide above mentioned RTI has already been forwarded to you vide
our letter No 33(199)/RTI/Misc/CESTAT/ND/Admn- 2013 dated
29/11/2013 in response to CPIO 1D No 08/205/2013 on the similar
issue.

However a copy of our letter stated above is enclosed for your
ready reference.

¢
b / , ,V
( esh Gupta)
Assistant Registrar ( Admn)

To,/
/ Shri Rajender Prasad o VV.{.,
Account Officer /CPIO
7 P,
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F. No ID No 33(199)RTI/Misc/CESTAT/ND/Admn-2013
ID No 08-205/2013
Dated : 29/11/2013

Subject: Information sought under RTI Act 2005 - reg
<
Sir,
With reference to your letter No F. No 08-205/CESTAT/CPIO-
ND/RP/2013 dated 23/10/2013 ID No 08-205/2013.

In this connection it is submitted that the Para wise information
as asked by Sh RK Jain, vide his RTI application No 7338/13 dt
17/10/2013 and CPIO ID No 08/205/13 the Ministry of Personnel,
Pubic Grievances & Pensions letter No 1/6/2011-IR and its guidelines
received in this office on 25/10/2013 and the copy of the same has
been forwarded to all DR/AR alongwith CPIO, New Delhi on
07.11.2013 for necessary compliance of the above OM.

This may please be inform to the Applicant.

%% i

( Mukesh Gupta)
Assistant Reglstrar ( Admn)

To,
Shri Rajender Prasad
Account Officer /CPIO

@
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| F,Noﬁg‘?ig(f/cESTAT/CPIO-ND/RPKZO13’ ~
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

Dated--ﬂ'—-cﬁ./ ).),//(7
ID No. -”5);_—%#/,(7

/

Jo, ¢
/ I 1. le J_Z.JL\I

/ V213, APl (et e
a7y Nagey ?’”
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Subject: Information under Right to Information Act 2005.
o Do LommppLinren J FAP S D3elr 1o J2)2-14
Please refer to your RT! application No—~—7~33'—74-;/f-3——- Dt-=12)4=)1%
and our 1D No,_?,gl—.)/;.'f’lmg. the information received from Jo;bonputety,
containing --8l=-- pages is enclosed herewith for your reference
please.

You are, Therefore, requested to please acknowledge the
receipt and deposit Rs. —-T=-( @2/- per page) to this Tribunal by
cash or DD in favour of Accounts Officer, CESTAT, New Delhi.

(Rajedder Fasad)

6"‘@9; A P Accounts Officer/CPIO
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Note

Sub: Compliance Order No. 050/2014 passed by the Hon’ble First
Appellate authority under RTI Act.2005

Refer: Appeal No. 09-051(A)/CESTAT/FAA-RK/2014
~ CPIOID No. 08-214/CESTAT/CPIO-ND/RP/2013
Please refer note dated 2/12/2014 of CPIO enclosing copy of above
referred order. In this regard following information is furnished for
compliance of the said order:-

A) Computer Section is uploading the scanned copies of RTI
application/appeals and responses thereto as and when received from the
the office of CPIO.

B) Action Taken Report is to be compiled and forwarded to CIC by the
Administration Section/CPIO. As far as Computer Section is concerned the
compliance of the guidelines issued vide Office Memorandum dated
15/10/2013 is pending for want of updation and renovation of the website
by NIC.

C) Computer unit is responsible for compliance of para 4.1, 4.2, 4.4 & 4.7 only
in respect of the display on the website. As informed earlier, the said
compliance is still pending for want of full operationnalisation of the
website.

D) As has been informed earlier, NIC is being persuaded to expedite the job of
full operationalisation of the website. The Computer Unit uploads and
displays information reduced in electronic form in respect of
records/information received from various sections, of the CESTAT.
Information about Causelist, Supplementary Causelist, Judgment,
applications Tour Order, Rosters, Notices, Circular etc. are uploaded on the
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periodic basis. Once the full operatrionslation of website is achieved,
guidelines issued under Para 3.6 can be completely complied with.

E) Full compliance of the guidelines pertaining to Computer Section can be
carried out once,
i) The information/disclosure are made available to Computer
Section in digital form by different sections of the CESTAT, and
ii) The dynamic module of website of CESTAT is launched by NIC.
T
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F.No 7(1)/CESTAT/RTI/CompSec/2014
Dated : 19-12-2014

Tech lcal Of cel\\M
Computer Section

To

The CPIO, CESTAT Delhi



IN THE CUSTOMS, EXCISE AND SERVICE TAX APPELLATE
TRIBUNAL
R.K. PURAM, WEST BLOCK NO. 2, NEW DELHI-110066
PRINCIPAL BENCH
Date of hearing/decision: 10/04/2015

Appeal No. 10-17(A)/CESTAT/FAA-RK/2015
CPIO ID NO. 08-214/CESTAT/CPIO-RP/2014
Sh. R.K. Jain. Appellant

Vs.

Sh. Rajender Prasad,
CPIO, CESTAT Respondent

ORDER ,’\_%\&mys

Per: Rakesh Kumar

The applicant under the RTI application dated 17/10/2013 had
sought certain information point wise in respect of the
implementation of the directions issued in para 1.4.1 of the
guidelines enclosed with Office Memorandum No. 1/6/2011-IR dated
15/4/2013 of the DOPT. This OM is regarding pro-active disclosure of
RTI applications, the appeals received and their responses on the
organisation’s website with search facility based on key word. Though
the CPIO has furnished point wise reply, the applicant is not satisfied
with the same as according to him, the information supplied is not
complete. Hence, this appeal has been filed.

2. Heard both the sides.
3. Since for maintenance of the website, the AR (Administration)
and AR (Computer) are involved, the Registrar is directed to see to it

that the required information is supplied to the CPIO for onward
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transmission to the applicant. The information is to be furnished

within 3 weeks’ time.
(—]\_s I

(Rakesh Kumar)
First Appellate Authority

To

1. Sh. R.K. Jain, 1512, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003.
2. Cppy of CPIO.
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